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II.~ ~'Hi!:. CSNTRAL ADM1N ~1RATIVE. '.m IBUNAL 
JODHPUR BE.NCH 1 JODHPUR • 

Date o£ Order 1 ! 7.09.2002 

1. Jasve13r Singh sjg Shri Baldeo Singh, aged 33 years, 
Valveman, rjo 165, GOVts Labour Colcny, Sri Ganganagar. 

2. Subha.sh Chandra sjo Shri Jai Lal, aged 30 years, 
Valveman, r;o Khywaliwalon Gaon, District Sri GangaJ}agar. 

3. Balbaer Singh s/o Shri puran Singh, aged 35 years_, 
Valveman r/o 12 .rr.u:, Sri Ganganagar, all \vorking on the 
post of valveman in the office of Garrison Engineer, 
Lalgarh J at tan, District Sri Ganej@nagar • 

• ,. • Al?l?LIC.AN'I'S. 

versus 

1. Union of India 'through the S-ecretary to the Govt. 
Ministry of Defence, Rak.sha Bhawan, New Delhi. 

2 • Corrmandar \iOr ks Sng ineer 1 Sri Gangenagar • 

/;:-:~j?,~"" 3. Headquarters, Western Command, Engineering Branch, 
1-, -· _,... -.... . ..,_-·A ChandmamiY..:.-_· o • r;i.,., • I r _,._-.. -., ._, ~ ... • ... 
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..... REci-PONDENl'S • 

\ .· .. ~- ' { 

\' ,, ' \: -.::..~'-- ' ... _ .'t ~hr i Vij aY .Mehta, counsel for the applicants • 
9-\___~==- . I Qhr' c. K t·F l f th ,......;a t' ?-: '-- .·/ • . l. ... • . • ;, yas, counse or e respouuen s. 

Cf!rs '-- . - __. .- /-. 
'~~~ ::_~_,_./ 

CCRAM --
Hon• ble .Mr. Gcpal S.ingh, Administrative Member. 
Hon• ble Mr. J. K .. Kaushik, Judicial Neiii.l::>tar. 

tORD~R~ 

(per Hon'ble Jf.u:. Gopal Singh) 

In this application filed under Secticn 19 of 

the Administrative Tr-ibunals Act, 1985, applicants have 

pr:-ayed for quashing the impLtgned order dated 14.02 .2001 

(Annexure A-1) and order dated 17 .01.2001 l(Annexu.re A-2) 

and further for a direction to the resp·.)ndents to pay 

salary to the applicants in the pays cale of Skilled 

grade from the date of thair promotion to the post of 

Valve man and consequently,: ... ; revise the fixation with 

all consequent-ial benefits·. 
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2. Applicants case is that. they 1.vere appointed on 

the post of Valveman in the year: 1987 after due selection. 

Applicants are presently v1ork.ing under Garr.l.son Engineer, 

Lalgarh, J'attan. It is the ccntention of the applicants 

that though they were appointed on the skilled post, they 

are b3 ing given salary .in the pay scale of unskilled post. 

It i.s also submitted by the applicants that the similarly 

situated val~mans have been granted the pay scale of 

skilled post,effec·tive from th.air initial date of appoint­

ment. as Valve man in conpliance to the Tr ibuna!sprder ~= .. :.:·. 

in OAs filed by those Valvemans • 

3. Notices were issued to the respondents and they 

have denied the case of the applicants. r t is averred by 

the respondents that the applicants are entitled for 

semi.,.skilled grade as per the provisions containe::J in 

the Ministry of Defence letter dated i6the Oct.oter, 1981 

and lett.er dated 2.ith January, 1987. It has, therefore, 

been submitted by the respoodents that the application 

is devoid of any merit aild is liable to be dismissed. 

The learned counsel for the respondents has brought to 

our notice, order dated 11th April, 2002"passed in OA No. 

206/2001 in support of his contention. 

we have heard the learned counsel for the parties 

and perused the record of the case carefully. 

5. The controversy in hand has been examined in 

detail by this Tribunal in ~.OA No. 79/1992, OA No. 206/1995 

and OA No. 324/1995 and the cc:ntention of the applicants 

for fixatl.on of their Sctlary in the scale of Rs. 950.~1500 

from the date of their appointment has baen upheld. we 

v~ould not like to repeat the reasons recorded :in 0As No. 

79/92, 206/95 and 32 4/95 for upholding the con~entions 
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of the applicants herein. Sufiice it to say that 

mo:Jification sought in the Recruitm;;;nt Rules vide Gover:nment 

of India or:·dei:s dated 15th October, 1984 and 11th J anua.x:y 

1985, were incorporated in the Recruitl'tent .Rules cnly in 

1991 whereas, the applicants were promoted to the respective 

posts during the year 1987 and 1988. As such, the mo:li­

fications suggested in the Government orders dated lSth 

October, 1984 and llth January, 1985 would not apply to 

the applicants • 

6. The learned counsel for the respondents has relied 

upon the judgement of this Tribunal dated 11th April, 2002 

passed in OA No. 206 of 2001 to stress the point that the 

applicants are entitled to the scale of Rs. 800-1150 relevant 

to the un-skilled post on their appointnent as Valveman. 

v7e have carefully gone through this order. J:t is pointed 

out that the applicants• therein, were appointed as Valve­

man in the semi-skilled category in the year 1996 under 

the Recruitmdnt Rules of the year 1991, therefore, they 

are not entitled to any benefit of the skilled grade. 

In the earlier: CJrders paSSed in OA No. 79/92, 206/95 

ami 32 4/95, this Tribunal had extended the benefit of 

the paY scale of as • 950-1500 to the applicants of those 

0As because they were appointed as such prior to intrQiuctia 

of the Recruitment Rules of 1991 holding that the Recruitmen 

Rules o£ 1991 would not be made applicable tot hem retro­

spectively. Thus, the ccntenti::::n of tre respondents 

that the case of the applicants is covered by order dated. 

11th April, 2002 passed in OA No. 206/2001, is not tenable. 

7. The learned counsel for the applicants also brought 

to our notice that a writ Petition was filed against one 
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of the judgement of this Tribunal in OA No. 206/95-

Mahendra Kumar & Otbers versus Union of India & ,O)tbers 

(Supra) • Hon• ble the High court has upheld the same 

vide judgement and order dated 16th March, 2000 in D .a. 

(Civil) \irit Petition No. 1391/1999. Against the said 

j uctgement of a on• ble the Rajasthan High court, a Special 

Leave petiti011 No. 3948/2000 was filed before Ron' ble tbe 

Supreme Cou.rt and the sane has :reen dismissed vide order 

dated 24th September, 2001. Thus, the judgement of 

this TribWlal in an identia.l case has attaine:J finality. 

a. In the light of above discussioo, t'lle are firmly 

of the view that the OA deserves to be allowed. Accordingly 

we pass the order as under : -

"' The Original Application is allo-tNed. The 

respondents are directed tog rant pay scale of 

Rs. 260-400/950-1500 to the applicani.s from 

their initial date of appointment as Valvemanw• 

within a period of three months from the date Qf 
receipt of a cepy of this order. No order as 

to costs." 

Jrto~<()) 
( J. K .. KA~Hn(') 
J ud ic ial ·.He m:ter 

.... -.. <.. 'J 

Joshi 


